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J U D G M E N T_  

K. P. ACHARYA, V.0 In this application under section19 of the 

Administrative Tribunals Act,1985,the applicant prays 

for a direction to the respondents to release the salary 

due to the applicant immediately witheffectfrcn January9  

1991 to May,1992 and other amount due to him such as 

ndjcal reimbursement til1 etc. 

Shortly stated, the case of the applicant is that he 

is an employee under the Archaeological Survey of India, 

Bhulia 	He had been transferred to a place in the 

Ganjam District. The applicant filed applicationbr 

cancellation of the transfer order, It was dismissed. A 

review application was filed and the review application 

was alsodismissed. The applicant has admittedly not joined 

his new place of posting till now. 

Notice was sent to the respondents to shcw cause 

as to why salary has not beendisbursed. 

I have heard Mr .B,Niyak. learned counsel for the 

app1icnt and Mr.Ganear Rath, learned Mdl. Standing 

Cose1(CAT) for the repondents, 

Mr.GaneswarRath submitted that the salary bills 

of the applicant were duly passed an5 the cheque was sent 

tc his ne place of posting where he had not joined and 

necessarily the cheques came, ithout being delivered and 

the cheques are ready to be delivered to the applicant. 

Mr.Rath submitted that the money die to the applicant on 

account of medici reimbursement is also ready for payment. 

The applicant did not join the new,  place of posting and 

therefore the cheques could not be delivered. Mr.Nayak, 

le arned counsel f or the applicantt1x3 rtakes to convey 
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to the applicant that he is at liberty to report at the 

Office of the Superintendent, Archaeological Survey of 

India, Bhubaneswar and receive the cheques now pezing in 

the Office of the Superintendwit. Mr.Nayak  further submitted 

that the salary due lipto date should be paid by the Superin-

tendent. Admitedly, the applicant has not yet joined his 

new place of posting. I am not aware as to the leave due 

to the applicant. After the applicant joins his new place 

of posting ( in the Gajam District), the Superintendentwi,ll 

calculate the leave due tot he applicant and pass necessary 

orders according to Rules grantincj leave to the applicant 

and pay the amount due to the applicant socn the teafter. 

In case, no leave dx is due to the applicant, the period Cf 

absence will be treated as leave without pay. Mr.Nayak 

further undertakes to COnvey(the applicant that he would 

report in the Office of the Supeiintendent, Archaeological 

Survey of India, Bhubaneswar within a fortnight frcrn today. 

Mr.Nayak submits that the applicant's G.P.F.applicatiOn is 

pending with the Superintendent. The Superintendent would 

pass appropriate orders according to law. 

6. 	Thus, this application is accordingly disposedof 

leavirç the parties to bear their m7n costs. 
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